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ORDER

Per Saktijit Dey (JM)

This is an appeal by the assessee against order dated 10-08-2019 of learned
Commissioner of Income Tax (Appeals)-52, Mumbai for the assessment year
2014-15.

2. At the outset, learned authorized representative of the assessee submitted
that the dispute arising in the appeal has been settled under the ‘Direct Tax
Vivadh se Vishwas Act, 2020 with issuance of Form 5 by the designated authority.

Therefore, he made a request on behalf of the assessee for withdrawal of the
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appeal. Learned departmental representative did not object to the aforesaid

request.

3.

In view of the facts discussed above and considering assessee’s request, we

permit withdrawal of the appeal. Accordingly, appeal is dismissed as withdrawn.

9.

In the result, appeal of the assessee is dismissed.

Order pronounced on 02/09/2021.
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